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Tt1C app.Licant who is working as C.?.C.Khelasi. 

&xk; under tne 4th reSpondent at Quilon filed this 

application under section 19 of tne AdiinistroLtive Triunal5' 

Act, 1985 for a direction to trie respondents to grant 

nim skilled rate of pay in tne scale of Hs. 260-400/950-1500 

for the period from 21.8.81 to 17.5.90. 

2. 	At tne time When tne case was taken up for final 

nearing, the learned counsel for app.Licant submitted tnat 

part of the period was already recognised and payment made. 

e furtner submitted that the application can be closed 
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reserving tne rigut of the applicant to file Seproite 

representation for skilled rate of pay for the remaining 
for wiiich payrcent was 	4. 

periods other tnan the perio/a1ready..m&by the respondents. 
41,  

The learned counsel for tne respondents nas no 

objection in accepting this prayer. 

Accordingly, we dispose of the application reserving 

the rintt0f tne applicant for making further representation 

claiming skilled rate of pay for the .balance period and 

for inclusion of nis name in tne Seniority list if ne is 

eligible for the Same in accorddnce witn rules. If sucn a 

representation is received by the respondents, the same 
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	 snail be disposed of within a period of six Ltontns from the 

date of receipt of the saute. 

5 • 	The application is disposed of as indicated above. 

6. 	There Snill be no orr as to costs. 
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